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(d) the reasons for which th'e Re-

serve Bank officials did ‘not take any

punitive action against them; and

{e) the stepg Government propose
to take apainst these chit %Yund
schemes and the erring officials of the
Reserve Bank of India?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to (e).
The Government have seen th2 article

published in the weekly ‘Blitz’ dated .

+ 18t March 1£80 regarding the activities
of companies operating piize chits
and money circulation schemes.

Beforé the enactment of the Prize
Chit and Money Circulation Schemes
(Banning) Act, 1878 the acceptance cf
deposits by financial and miscellaneous
non-banking ccmpanies was reguiated
by the directives issued the Reserve
Bank prescribing a ceiling within
which such companies could accept
deposits and requiring them to dis-
close all relevent particulars about
their management, working results ete,
in their advertisements soliciting de-
posits from the public.

The Reserve Bank is not statutorily
empowered by the Reserve Bank Act

1934 to imiliate action against  such
companies cr their promotere  for
offences other than vislaton  of 1t

directions or 1o compel them to repay
the deposits and or {o p v irterest
thereon. The aceptance of deposits is
a contract between the depusitor and
the concerned company and in case of
breach of contract redress can be
sought in a court of law

The Reserve Bank took act:.n {or the
violation of 1its directives agains, the
delinquent comranies and t{h-1ir Direc-
tors by filing prosecutions and a’<q by
prohibiting companies from uccepling
fresh deposits.

Taking not of these complaints and
to guard the interest of unwary public
the Prize Chits and Money Circulation
Schemey (Banning) Act was passed by
Parliament and enforced from 12th

MARCH 14, 1960
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December 1978, The authority .o
administer the various provisiony: ef
the Aet has been vested in the Btatd
Governments who are reyuired te
frame rules in consultation with the
Reserve Bank. Punitive action undey
the Act can be taken against the pro-
moters of prize chits and money cireu-
lation schemes for vioclations of the
provisions of the Act.

In the opinion if the Reserve Bank
no punitive action was called for
against its officers. .

Usage of Foreign Brand name
‘Erasmic’ op Razor Blades

644, SHRI TARIQ ANWAR: Wil the
Minister of COMMERCE AND CIVIL
SUPPLIES be pleased to state.

(a) whether it is a fact ¢hat not
withstanding Government prohibiting
the usage of foreign brand name
‘Erasmic’ on razor blades, a multi-na-
tiona] company continue to use it;
and

(b) if so. the details of the steps
taken/proposed to be taken by ‘Gov-
ernment to make ' thig multinational
company to comply with Govern-
ment’s directive?

THE MINISTER OF , COMM¥FRCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) & (b). The Central
Governnient have refused the applica-
tion to extend the period of regisira-
tton of Mersers Sharpedsze Limited,
New Delni, beyond 26th Feuruary,
1978 as registered users of trade mark
“Erasmic”, registered in the name of
M|s. Unilever Limited of England. A
Writ petition has been filed *y the
Party before the Bormbay High Court
and the matter is sub judice.

Malpractice in Ailr India

645. SHRI SUNIL MAITRA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased tc state:

(a) whether jt ig a fact that accord-
ing to ICAQ publication expenditure
on commereial staff is ag high ag 50,
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